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ANDHRA PRADESH BILLS
ANDHRA PRADESH LEGISLATIVE ASSEMBLY

The following Bill was introduced in the Andhra Pradesh Legislative Assembly on -
16" December, 2019,

L. A. BILL No. 55 of 2019.

A BILL FURTHER TO AMEND THE Dr. B.RAMBEDKAR OPEN
UNIVERSITY ACT, 1982, SRI PADMAVATHI MAHILA VISWA
VIDYALAYAM (WOMEN’S UNIVERSITY) ACT, 1983, SRI POTTI
SREERAMULU TELUGU UNIVERSITY ACT, 1985, THE ANDHRA
PRADESH UNIVERSITIES ACT, 1991, THE DRAVIDIAN UNIVERSITY
ACT, 1997, JAWAHARLAL NEHRU TECHNOLOGICAL UNIVERSITIES
ACT, 2008, THE JAWAHARLAL NEHRU ARCHITECTURE AND FINE
ARTS UNIVERSITY ACT, 2008, AND Dr. ABDUL HAQ URDU UNIVERSITY
ACT, 2016.

Be it enacted by the Legislature of the State of Andhra Pradesh in the Seventieth

year of the Republic of India as follows,-

1. (1) This Act may be called the Andhra Pradesh Universities Acts (Second  Short title,extent
Amendment) Act, 2019. and

Commencement.
(2) It shall come into force on such date as the Govermnment may, by notification,
in the Andhra Pradesh Gazette, appoint.

1. 414/19 A1



2

ANDHRA PRADESH GAZETTE EXTRAORDINARY [PART IV-A

Amendment of
Section 10,

Act11 01982,

Amendment of
Section 10,
Act160f 1983,

Amendment of
Section 10,
Act27 of 1985.

Amendment of
Section 11,

Act40f1991.

Amendment of
Section 11,

Act 170f1997.

Amendment of
Schedule-I

Act300£2008.

Amendment of
Schedule-I,

Act31 of 2008..

Amendment of
Section 11,
Act 13 of2016.

2.InDr. B.R. Ambedkar Open University Act, 1982, in section 10, in sub-section (1),
after item (iii), in the paragraph, the following words shall be added at the end, namely,-

“on the recommendation of the Government.”.

3. In Sri Padmavathi Mahila Viswa Vidyalayam (Women’s University) Act, 1983, in
section 10, in sub-section (1), after item (ii1), in the paragraph, the following words shall
be added at the end, namely, -

“on the recommendation of the Government.”.

4. In Sri Potti Sreeramulu Telugu University Act, 1985, in section 10, in sub-section
(1), after item (iii), in the paragraph, the following words shall be added at the end,
namely,- '

“on the recommendation of Government.”.

5. Inthe Andhra P radesh Universities Act, 1991 ,in section 11, in Sub-Section €
sub-section (1), after item (iii), in the paragraph, the following words shall be added at
the end, namely:-

“on the recommendation of the Government.”.

6. In the Dravidian University Act, 1997, in section 1 1, in sub- section (1), after
item (iii), in the paragraph, the following words shall be added at the end, namely:-

“on the recommendation of the Government.”.

7 In Jawaharlal Nehru Technological Universities Act, 2008, in the Schedule-1,
under the heading “Officers of the University” in clause (1), in sub-clause (1), after item
(ii1), in the paragraph, the following words shall be added at the end, namely:-

“on the recommendation of the Government.”,

8. In The Jawaharlal Nehru Architecture And Fine Arts University Act, 2008, in :
the Schedule, under the heading “Officers of the University” in clause (1), in sub-clause
(1), after item (iii), in the paragraph, the following words shall be added at the end,
namely:-

“on the recommendation of the Government.”.

9. In Dr. Abdul Haq Urdu University Act, 2016, in section 1 1, in sub-section (6)
the following words shall be added at the end, namely,-

“on the recommendation of the Government.”.
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STATEMENT OF OBJECTIVE AND REASONS

The legislature of the State broilght amendments in the year 2011 to the Dr. B.R. Ambedkar Open
University Act, 1982, Sri Padmavathi Mahila Viswa Vidyalayam (Women’s Uiversity) Act, 1983, Sri Potti
Sreeramulu Telugu University Act, 1985, The Andhra Pradesh Universities Act,1991, The Dravidian
University Act, 1997, Jawaharlala Nehru Technological Universities Act, 2008, The Jawaharlal Nehru
Archtecture and Fine Arts Univeristy Act, 2008 and Dr. Abdul Haq Urdu University Act, 2016. The

amendments are as follows: -

The Search Committee shall submit a panel of three persons to the Government in alphabetic
order from among whom the State Government shall recommend one person to the Chancellor

and the Chancellor shall appoint such person as Vice-Chancellor.

Government examined the matter, it is considered to bring modifications to the above Universities
Acts to the effect that the Vice-Chancellor shall be appointed by the Chancellor on the recommendation of

the Government. The proposed amendment is as follows:-

The Search Committee shall submit a panel of three persons to the Government in alphabetic order |
and the State Government shall forward the said panel to the Chancellor who shall appoint the

Vice- Chancellor from out of the said panel, on the recommendation of the Government.

This Bill seeks to give effect to the above decision.

Dr.AUDIMULAPU SURESH,
MINISTER FOR EDUCATION
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 1(2) of the Bill authorize the Government to issue notification to carry out the purposes of
the Act.

The above provision of the Bill regarding Delegated Legislation is thus of a normal type and mainly
intended to cover matters of procedure.

Dr.AUDIMULAPU SURESH,
MINISTER for EDUCATION
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE AND
CONDUCT OF BUSINESS IN THE ANDHRA PRADESH LEGISLATIVE ASSEMBLY.

The Andhra Pradesh Universities Acts (Second Amendment) Bill, 2019., after it is passed by
the Legislature of the State may be submitted to the Governor for his assent under article 200 of the

Constitution of India.

Dr.AUDIMULAPU SURESH ;
MINISTER FOR EDUCATION

P. BALAKRISHNAMACHARYULU,
Secretary to State Legislature (Irc.)
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